507 Written Answers

Retention of Government Accommoda-
tion on Transfer

2706. SHRI MADAN LAL KHURANA:
Willthe Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whetherthereis any provision under
the rules for allowing retention of the Gov-
ernment accommodation at the last duty
station of transfer from that station and when
no accommodation is available at the new
station of posting;

(b) it so, the details thereof and if not,
the reasons therefor;

{c) the steps taken by the Government
to allow retention of the accommodation at
the last station;

(d) the details of the stations outside
Delhi where Government accommodation is
available, type-wise and number-wise and
that accommodation is adequate or falls
short of the requirement; and

{e) the steps taken to construct more
accommodation at these stations and at
stations where no accommodation exists?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIM. ARUNACHALAM): (a) to (c). The

. Government employees on transfer are al-
" lowed to retain the Government accommo-

dation at the last station of posting for a
period of two months on payment of normal
licence fee. Further retention of 6 months
can be allowed on medical/educational
grounds on payment of double the normal
licence fee irrespective of the fact whether
the Government accommodation is avail-
able at the new station of posting or not. In
view of the acute shortage of General Poll
accommodation it is not possible to allow
retention beyond this period even in case of
transfer to such station where Government
accommodation is not available.

(d) A statement indicating the type-wise
accommodation available at various stations
outside Delhi including demand and short-
age is enclosed.

(e) The Government accommodation
at a particular station is constructed keeping
in view the resource constraints and the
concentration of the Government employ-
ees there.
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